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There is no such procedure. I wanted to make a TEf I AT #T TaE0 ﬁﬁ"’ F
Special Mention on th, ‘question of expenses QT 9% Wy (Zemow wATT Fre
involved in connection with the Commonwealth - . o E g

Prime Ministers' Conference. I would like to make 11 & 4 7oA ‘ g ® l‘-ﬁ"
this Special Mention tomorrow and I would like to 7% “IT‘T WF fedft am w1
have a commitrr.lent. from you. Otherwise,. it will figqZz 77 § qamT F1 ez
mean, you are shielding the Government. It is clear. s 15 = -
You do not want that this mater should be ITTKPT ?,‘r-ﬂ é: afx 39 AT F
discussed, the question of the expenses involved. T, EAR i C O 4

Rs. 200 crores are being .

MR. DEPUTY CHAIRMAN: This will not go on it gamanfs - dw 2 dfsg
record.
SHRT SURESH KALMADI:* st fa &+z =@y ufe & gar

MR. DEPUTY CHAIRMAN; Please do
MR. DEPUTY CHAIRMAN: I have not allowed not record this.

you the Special Mention. Therefore, I do not want
to. encourage this practice that when I disallow a ~ SHRI SHIVA CHANDRA JHA:*
thing in the Chamber* the same thing is raised by
some Member in the House. Then, the purpose, of MR. DEPUTY CHAIRMAN: Please take
disallowing i; not there, you have not given me any YOur seat. I will not allow this portion of Mr.
facts and figures in regard- to the allegation you are Jha to go on record.
making in your statement. I do not know what are
the facts. Therefore, I have not allowed. Please do

not repat it. I have not allowed it.
CALLING ATTENTIONTO A MAT.
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TANCE
=t forg T AT ;- HO ATz Wi The law and order si‘tuation.in various
oy B = s 5 s parts of the country with special reference
qrE ® |, 639 T AT HHT FFT Z to recent bomb blasts and incidents of
fr 7zt v fradi 51 ffgr afez g7 crime i Delhi
fear s & o aemrT e
E“ﬁ}"?f’q;ﬁmm At memw wfww (97 337w)

T W g W ¥ e e, Fw & fafew wri, o =g
ST § T A A oA oAt g a4 g @ fat ¥ aw frewE W
-4 ] « . 4 ¥ 3 = = oo Sy
g v oafk salew fedwm b WA w1 AT FE TEAT F HIA
qIwd 97 FH AN ATR-|ITE AEY H FrAa qIT sqgeqr w0 farzar zf
T A T A Wi = 1 feafs aar g a1y ¥ wwr g
feft =1 4 34 wrad Ffaa qore 1 4T FAAET & " F O oag
- 7 = » "
R 7 F1 sara framar 20

st guaami ;- TR g ﬁT—F’ﬁ E MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI NIHAR RANJAN
LASKAR): Sir, the overall law and order situation
in the country has not shown any marked
deterioration. There has not been  any

S

sit fra ==z @ o Afsd o Iy
# W gw Am a@Efews ww o

———

*Not Recorded ,
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[Sbri Nihar Ranjan Laskar] major law and
order situation in most parts of the country in
the last few months in spite of the agitational
approach adopted by some sections.
Sometimes the State sponsored agitations do
create problems.

The situation in Assam has shown per-
ceptible improvement after the assumption of
office by the popular Government. The
Assam Government's steps to restore nor-
malcy has been yielding results and barring a
few stray incidents recently of bomb ex-
plosion, the situation continues to improve.
The situation in the other North-East States
and Union Territories has also shown
considerable improvement.

The law and order situation in Punjab had
been vitiated on account of activities of
extremists and terrorists in the State. As the
Hon'ble Members are aware, after the
promulgation of President's rule in the State,
the law enforcing authorities have been vested
with additional powers to deal with the
situation and various steps initiated by the
State Government are eNpected to yield
results.

The general law and order situation in
Delhi is kept under constant review. The
overall crime situation in Delhi has shown
gentral improvement since 1980 though
during the current year there is a marginal
increase of crimes of certain categories.
Recently there have been some incidents of
bomb explosions which are under in-
vestigation. Many steps have been taken by
Delhi Police to check the incidents of crime.
These steps include increased vigilance,
intensification of foot and mobile patrolling,
action under preventive section of Cr. P. C.
against bad characters and criminals, closer
surveillance over known criminals and better
liaison with police authorities of other States.

The maintenance of law and order though
primarily is the responsibility of the State
Governments, the Central Government also
gives utmost priority to this subject. The State
Government are advised and alerted suitably
from time to time by the Central Government.
The assistance of Central Police forces is also
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made available to them as and when asked
for. I may assure the Hon'ble House that close
vigilance on the law and order situation in the
country is being maintained.

it e afew At q, S
AT AT W AV A HTH B AT ®
awd agw & far @ gw av famre

FART WA OFAE A OF UFo
THe ™o F wAEA 2,
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sevg ¥ owar 2 5 o#rE v 9w
¥ A T TI d) TEe wE g W
At A TEE T E T fafaee
& 1w wrdifre A %I Aar )
o1 ITAET 7 TwA F, IT & A
# #r ot A AT 33T F A
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fe¥2z &1 74 & wrw & 93w A
WiEY AIeEA 97 W ¥ 4 "L
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9T H F T g feoar ag e
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@ gaR & A fad o gfm
Foaw o @rfare mwy F o oW
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®E Wq Wmw & A 97 darm
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1w St weatw W ogewm gé
qt 39 ¥ Frfom g a1 fa

# 39 F1 W FuEaa g afew wae
AT #1 39 & fqeAr 2 A1 awAfEe
w AiwEtfrw St oW § owA &
@ ¢ F fq3, d\0 @O 9w,
TwAtfa® |, aEifas #we SaEfaE,
drdt ArEl a7 FORT 0 AR AL i
wfya 7@ fravdr @@ wlv w\ A4
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[ A7 qeagrer wiwT)

w7 & fdr 1 79 wrar
|EAr £ "®E Im A AT WA AT
o T feafs 8 7w foaz &
FH 9T ARE AZN F AwAr | qEy
¥ fom wmw oAw 99 VT §3 w3
TE TAET AT 4T BT qw &3
A § e W faw ¥ A e
adt | e ¥ ZEwdT Wit 3w
¥ 47 A oww A am A Fidr 2
wiv ot 7t feafd & fagr &
IN R AFA AT TEIT A A
gl 16 AT Figher gf 2 @ A
Fgt F4r wTwre mwefr 20 faEr W
WO a3 Zn waErd W, fwogfea
% fEar g2ia g gifEe § A
s gUI, AEr w41, AEr g w7
3w F Am e F AW ¥ adw
WPwar  afgwert & s wnfre
w1 % Farw fmar o oodr &
fodt &1 Wt mar A A owEr
afEq gz Tmwd AT E
fa7® wa ggw A wrEr g0
g F w7 s wzamd = faw
W A% gl aw wwar § wfwa &
WA vy wE wwar g faoa
BN g E, A1 AT & A £
A0 gfqw  sizewE W FET 69 w0
wdts g af & fwdt gew =@
¥ wite weHr 9 ST E ¥EAr
g wqg & mqow g AT
dawt  w fow, wie, FHT, SEA,
/917 Wz AqM wE qE W
AT 8T W[ swor AW WE 1 IEL
gxr W fagre ¥ AT IFE
oSy gaE, THG AT A9
FqeT g7 HUE W4T | IHC WEAW W
frgr &7 & ¥ SEgwe § g E
di  firegme o an AFfEs €99
4t g1 frowgre Ad0 fEgr war
ok g4t A1 FEEr g W og @
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T g7 THAT e A §
e gawe gF # gfen s @
fe fodt #2f & &z %1 396t wErdv

45

. Ay ¥7s, wifmma A9
faeett # fHfrass & o & o aw
qifeqitz ¥ TeET WAL AT WIAC
SR § A7 AfadEs w0 daar gar
¥ fa umo fro ¥ wreATET W ATHT
qéi T ®wd ) W Anrfewr & 2feare
a# Z0 W Bfmasw w1 oge T
& A, gawr AT 5g & & e
# wifpEeszs 00 Hmz 37 37
s T gim AW g 41 4% Tad
g, 7 Ardr gzam qdr g€ F A
gy faesit &7 @ WiEET wUE
g5t & wT & 10 fwodo ¥ -
fird AT W AT E, IA STAG
w41 wEME@ ® WEAr g |

-

1980 F TIATT 9474 HAT B T
§q § WAl A@SqT qE wAr § )
5 10 EAWET WE F oAy
¥ WESE W WOE FAET g
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o4 wifadm ag & 97§ 9@
AT % ITET  WEW WA HAY
g7 7 6 fednier 9T 21 99
FTad & 9T ¥ AT gEr & sAar
qE 6 fRAiET 97 2 | we O
T 9EA qE U HAl & TFe UHo
Wil A ¥ qi wrE Avdt Ty
7, 37T, guATE B OAmI #,
1§ frowa<y 78t & s qmyEi w
At amar § fe ogfem 7w
FEATE AFT FT | DT HAT F 4T
§ 2 Mamw # FE 9T 0T OH Tro
F o § GEas mwr oAm g,
mHo Wt @1 IR freware gEAT 2,
ors fio FHET  IAT &, HE THOA
TG AT HAT FT AT F AL 7T

Tady FaT W AW F T IF dE
seew F (agr faer ) =dar FT A
T Y A9 AII TET d7 THET
AT o dTe WEe wmr AT AT )
ife ag Um FEOHTEAT AT, THE
1146 gRS—8.
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FAT AT T Are Hro Hrio T Ar
T

# faes ag o7 wma £ fa
w4 TF AT TIARAT F 97 F |y
AYE g, 3T A X ¥ AT FTeT
famell #1 FAT FAT FRT TET WOy
wIT AN g F 1 " qfam
feqrmmese ) ¥ W Fr Ay 7
gt qffre awt &1 wd 2 e
¥ oaww W Bz e & fam oar
enEr wiw W & 0 w7 am
&w ¢ froawi Pt § g Gt
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% afer 37t =adr oWt 2 fo ¥
oAl FATT TE BT AWT | AT
qffm & TEmTe 41 mrE @ Fy
Fmars & fAg & s 2 et
F g # g wer 2, ar fafaew
qZd BT QAT TIA T F AT 2
waw wEEl e faF d g #
afee 37% far wigw #1 Twar
wafed 7@ 2 1
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e 4 F o, e
wA AT
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o F wE ATe § 99 A a9 2
AT 43 9@ F @ew g oA §
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[=r acaare afew)

g faenge S@ § o Ay age fwa
LA £, A FT AT Z 4 IgT T2 AE-
wT g ona § | fagre e 7 foea aodt
st g § e % flt
FT FA & IAA ATHT AOHT FAT AE
we £ 1 Tadr awg 48 & oA wrEr
SR e & 97 a5 TR

2 1 afas & A F fa 1 spaear gAY
wifgy @ saeqr TEIE, A -
wrive & fao &, 9 feww &
fan 2 ot s@mamm F fao §)
w1z #A1 W ¥ fagww wen
AT Fofw fRen & oww @
feafas 21 o 2, o =7 aw faewrEl
F ABRKNE ¥ AT AMET  HTEAET,
feafa ag & f& @A wrEsH( s
HTE WT H Al ®awW 97 C@Ar 2
qg WIS WYAl GOAT HEGE  AE
FoOm o1 o7 wayx  frEww s
gt § & oW T § AwT O
®F 1 WISH HIC IF 4T A AT
ar &1 @A, 40 T FW oIWF
ST AW F IART WT FET AT A
f& 90 ®rrdl w1 W4T IWHT A
M\ & wwA W warAw
fearé & 1 FEdE ¥ dw 3
fer oz 3arE @1 sdd Wz gfawr
| ATH A3 ATAT | I UF AT
gafa feer # & #ifs fem 0w
a7 AHE § WET qa TG FTHRIAA
wa &) wfae o g s g
fs fasmr #1 g0 a@ 5 orfaw
wfar, @F safraq wf@ | 8%
wiw gt § Wy wear g feeer ¥
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Az AT ¥gg £ B owa w@
feei &t & ®¢ I | Twa Far
BT £ 1 FEW FLA ATAT FED AV
FT A% 8 | gy 413 faw sEe
s, fam o wowr sam, w0
At frwer wwar 20 fowm A
e 9 TEd gl § IEar
qqr | AF A & Fw www §
arz wrE W€ 2 F ™ WAl w1
Az feur st & 0 wEl oF wEA
T #aT ¥ ATWE g1 JE § AfET
st a1 67 g@r G wwAr | § 47
fraa & =gar £ % W &
g # wa % fewew amafes
o & v owEa W Fgd
za% & 9T UEATF qi 2 9% 7 g
Hal A0 &l 4qAT Wrgdl | A
THY 7% F favg F ow qgaAAAT
w9 A F Aard B & A
ST HITHET ATE H AT | W HG & Al
®1 ug fasar =1 &A7 "7 spear
W FAT AL E | IEE ag admr
fo ww afxare st ag smea 2
ag afmre fews aziF faedy @
fafr fomr g W fgamn #@e
qr | TF UF AN fqAET =@ F)
AT & | AE WIAT WAl Wiw AE
# g favwr T wr 9 w9 A7
FTF TH O F AT IFEI AT
o & & zEwr ¥ W G
AE & ar IAT-sE wfww F ¢
afer gw @ gwT & 1 frdar )
% F1 A § ) FETHT gEARTT 67
IATET ET WIET £ | IHT 99T [
wEF IAF W WA § W wEa

2 fr g o a7 4 1 9% W
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a difag 1 ag g ww e A
qT | THE T IT FIRI T 4g
nfsar s £ 1 zAe 4T o3
FFTH A Fga E fr ¥w @ W@
4T T F | aeh ghaare fawea
g AV FEd E 1w o A I E
& FW AT A WIT AEHI FT BrE
ATEA AT AE AT BT CWEA | 7R
WAl " FT OGIE FT FH 9T
¢ 1 am i faq & 4@ a8x
qEaAr &1 gEwd FATH ¥ TR K
g gfrs & foa &t femam@

faw s wfEw o wEer W ART 8§
ot fafemen faest & Wi & Ak
st fafrrer foeeft @ 2, % 39
o  §, W@t 97 IOl weew
w7 At B | #1 W7 T OGN 0T
T 6T GET me ae qataa
g S W faedt F &% g W
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gefam @ o7 17 ¥ & ger A
nfdr @4 E, =A% gl anam
AW @A 2 oEw A afataier
T & | 9T W TEET QO afew
@ ar e A o1 fast W
FA aeql  F7 wigey feafy & ooww
AT A H qee e e & 1 e
T3 & 7 wgAr A g fe qfe
FIOE &1 foqre & fydom | gt
TR B TRAFTIA F 7o AT FA
¥ Py fawrfom 7t o 2, o9 gaw
¥ wwre 7 @ faig faar g,
qg i Tz fEar s sifzg o
ad waEr faesr o faar oot
w1 fawm 21 @ 2, @Er 0 s W
Wi g T oAy A o TR
A9 ¥ oW far FEw g e 27
faeeft % &y FTgTm 7ga 219 @A £
fon #iwT & a9 & Avgfam #1
T4 AR @A & 18 @4
aweqrdl & SR & fae aar wi
F1E weiafqd ot &3 fomrd faedt
H M ars FTEH &1 U0 o0
aF 7

MR, DEPUTY CHAIRMAN: 1 think
he will reply at the end if you all agree,
Please note down the points,

SOME HON, MEMBERS: Yes.

S5y WA 41ER (faarz) -
Rgae, AEAE AE St F e
7z =we fen 2 fe faselt |
(smaa=)

DR. BHAI MAHAVIR: (Madhya
Pradesh): Sir, the ruling party seems 1o
be very greatly interested in the law and

order situation in the country. The un-
occupicd benches are lestimony to that,

SHRI RAMANAND YADAV: They
are nop discourteous like vou. Th'y have
gone (o see the Queen. The Queeyn of

a friendly country is coming,
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DR. BHAI MAHAVIR: The only dis-
courteouy person then is Shri Ramanand
Yadav,

SHRI RAMANAND YADAV: They
are nol discourteous like you. Most of
them have gone to see the Queen,

ATYFL, HEAE  gdr Sfr 7
efmr faar & fF fassly ® 9w
T qg F ) I A @
g 2 f& gmm & fe=gwe
#ogart gar #) afea TaT gww AT
@ & Twrgwer aw e a)
YEAN  TT-3ET gl TET § WIC
i & 1gm e

g

AT AW § A 3w wem @9
AR A o9 #@ # 1 A
B O8N § . (swmam) . SR,

a3 A Rich people like you can iake
up again and commit dacoity. They deve-
lop that habit. They inculcate that habit.

A & A & AW § AT WIEwAr-
famelt T@ avg & wigT ¥ A AT
3 afm g g W, dwe #F
g AT, T FtT gC A T oAvE
I 2 |

oA, /T AT TAA OH O 9E-
ata Z AE F AT Al & AvEdE
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CARCUE SR e AR R A G
gaeE T AN 7 wEa f@ oww
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BATE arfaera & A€ wm g
8 7% 71 wAd F 1 Afew md
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A1 A Aty # W Far
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T qry AT AEd & AL ATT AT
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§ ag aiay Ao § oWk
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(=t awrae a@w)
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w7 IAFT 92 T aiwm ) 43 Al
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frardy &, w27 v glrgr g, 2-
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#t gfaur 2 Afpr 1 A7 F 737

o qfwg weEEw 2 IAR X
gfaam  ad faadt g 1 fzedld
W WA A A3 JE 3

fagsr Zazr af aFl®a aoF A6
a® faet qfog 33 & F@ad a8l
&1 A Ay & fo fresr W
qEATR AT T owEwa. A T
AT IN wqgw § fag aw A
foadt #9170 7 27 wowr wifag
fe gfog a7 age 1 wfaw w7
feseft 98 797 § sz ardT T2z
uw  FfeEaT w1 gfgw adq fga
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Z 97 aqv ¥4 faqar & ag qfea
T wqard Far woar ¢osar qfaq
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sram A g feafrg o= F wfas &
ufgsw agwsr &1 @, gy free
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agrgd M7 fogzdz wifm Al 338
i a0 saEr AfFT T 7
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F4 am  aifgedsae A9 F
R ® WEw Fed F ghfad gw 97
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aqd 537 Fga gifgews &
FAT7 E 9 foAA § TTRT FEAAT At
F? A A1 wifaEee T qq w9
21 WA 1w fEs o adi
faar oF § 1 faear, T & faam
2 % W FES T ATTRT AEAAT
first 2, FfeT wqEA Fedlt &t
greey AAfedRe 99 aA & | W
fFTass O A AT O £ |

agt A1 faeeht H g grAq & W
qAT Ara wd, A FET A\ AT
Frfirra &1 Zad 1 e W af-
HICr W FAT WL A0 ST
FEw gl @A U w1 oafa
- Fr Wiged # A Foa@w g
feqe ¥ 9= %A 2, 9% A

> | gAr wrr wan !
FTOT 97 @A 2 R o3Ed w Iaw
#vr a3t &, a1 faq ag 7 s
¥ g AfEEaeE A 2, I
qrq A& 21 (|wa wF d4) TE
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quqﬁ&ﬂ’u‘ﬁ".?r‘?ﬂ“vﬂmﬁ
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= gSugAma : #3 AT A
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st TwIER FTEE o ATEz,
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T4 w1 AT mvaEr fawe £ 7 =
mq foeat gfaw #1 A ddw
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T AT EF AR & A0 wifuw
F & ZgET wT wga 7 A1 %3
ary, FaF W fedE g9 §
TG 2 34 T 44 KA & fad
w5 faradr waq % fad e g
FowE T AUT WY TS HTEA H)
3T u4ra & faa faaq s nawrsee &
am v faag T a0 s &
W ow9Al wIATA AMG 2, AGAT §F
wing # 34y g@r A A7 W@y !

MR.. DEPUTY CHAIRMAN: The

debate will continue,

TEA # FAAME 2 AT FT 10
fraz & fad =afng & sdr 0
The House then adjourned for

lunch at eleven minutes pas; one
of the clock.

The House reassembled after lunch al
thirtesn minutes past (wo of the clock.
The Vice-Chairman (Shri Syed Rahmat
AH) in the Chair.

st weuw faw (597 W@W) ¢
AMAE  FTqaTatE o "ET ST w1
g FAA W17 AT ¥ OAAT R
TR § IEH1 d@d & 9vEm
fmar g$ ) fevom =@ a7 v @it
aw & wav fafawm =@l v @A
oY sEear AT AWTE FA w0
# AE wWiT w7 9% ¥
Faferst # T T § T T
1 gfer & ;v wmr A e
T 3u% fav 1 oFEw @A 2 oW
e, 4 fow wiw & w@r g,
IC WEW IHE ATC A § WIT &
HTEH f g9q FT S WIEE H941
agar § & owd frew g W
uF wHsr qfawr “ames ¥ I
F wowrT F e § g7 fawm

|
fear & wiw =@ f@ar & f& s



241 Calling Attenton [17NOV. 1983] toa matter of Urgent 242
Public Imparlance

AW 4 U% F §i g0 & Afed | FomEr ff g oA T ww
i AW AYEIL A9 N OE | qfaa @ &1 w2 omwEr
Al UF A1 I GAW ¥ A W v | W AW 49 et are S
g dwfr fer ot g a@wfem | S @ famoar froaen G #@
HTETT § AT A avETe fanewy e #iz W @s@ wE guod
Tl I owww ¥ F@ A€ Fogm WA # FAYT T gET AT
garfem & | AW UMY 98 @Y | YT H OUA 4 F oweA uF
w s Eagaafas | wiw § v aw adw afaE F o9
& wevas gl A fod & faafam @ &0 | ¥ qfem & &@ 9% ) w7 a6 A
U A AT A IR amt F 3wy | wfadw e ) afeT & v
TR R E P oemT A R E %W oW

T AT FAT FFT T7 A HH AEL

fagr, 3@ W =% *vag F a9
w74 F AT 7A@l W TE 4% | | ATEHTT FH T wMwW AT, HT
T UF TATEET TRC FT AGE dwr owr w5 g s oaf
wfaFTia 9v 98 | Z | A0 ® qfw f T @ e
aEE ag gat @ fF o ST T E ) T ORI & A1 gfaw
wafaar, =T ww g™ # W Ffat g S Wy @ @ E, aar
g R ma@r St ¥ ® |  IW A4 H AW FB OET mA
wag " FEN WEm fF oW A oFEw FX wog oA ar-
FET WA F, FAT 49 ggw W FE wias  waEfa w=@ dar o ogE oo
a7 faumse qEf I A3W & AT A Fgn % g & gfam & v
T oow wEE e 2 omE e el g1 W g 3EH wwaw wafe
aguTal & wAW A, IW@ w97 ¥ dwr # oawdr o o
FTE TH SHIC A1 SHEwqT WTT HHT q1g & 919 91 fowm W awm F
& waar sfea femr o &% Tufo AWt ¥ 7 Hafga g, @ aw-wia-
T waTd qAgT Enn R Ay aem fafe & a @ 3% wwenfer w9
fauw 2, fomg awadt =7 & wawa Tt fewr w afwr 2 W T dEw
g F T Ag HAl ST w1 AR q qIFTT W ATH A W AT T
g fF oow =T 9T a@ @ W) 2 & ot @t swafafts @ oW
sEen F7 ooateas wve & fAm ¥ FFT g FToATEEW AR
oW I | F4 AT wWm wW Ow OE 3w
e, fredt ae 4% wW et 7 feft =0 ® few fen
a F1 d%a fear a1 f5 s s R
T &1 waAfw & 4@ 4T & gAT
2 | MR W AFATH AT WIS F o, AT §8 ARIIEE A"
#1 g, afew Zaw JTreea e g @ Qe AW ¥l TEe owEw
FHT T gomEA w wfawrdr o 3} AT THE WeAT TR FEAT AT |
@ a1 e foew g el v gaT 9Rw W 0F Fgoww (@
§ ox e feafa & fawmior o & ¥ T Zmd AT g1 81 A8 fE oA
ar gfew sfasrd 2 3 =d wTow WIFTETIAT G FHT GHT | ST AHE
wm@@gugﬁaml Trfast g # R wfeemt w
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gemm goaT g, Afew T gEm
qIATT T WA 4 | T TATHET A
oI TH OAFTT F oAATT H T gAr
A agt gfead @ swm w gt
T wee AEaaEl FOf1 A9
sad wy | A 7@ ogwr fE
ooy @ 3w F o&@= gU
TFATH qA7 0, T Tgd IHT EATH

TR TR AT T AAR G TG
qAF OF qEEE & AR B FEA
Framr w9 fzmr A 4r wIrE
¥ qrg feafq &1 frafaa Gar afeq
37 gz AfEAT w1 A1 GIA AT
wiforor &1 ST TE F IAW AW
qarT wLA w1 qra FE Sw @ o
g Al TZATAT F ST AGT § IART
TG FT T AT ITEAFI E IR
fadrs war &l FEM AW I
dfega & ww = w1 fAEeE
w4 f7 g9 9% & @00 &7 afeq
fogqr arg 7 @ oY wzd g€ § %
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EATH & AT W W AT FoA A
HHARFA & |\ T 920 91 g & 7
T AZATHT KT AR AT9AH F< T
g ¥ | T TEAHT A7 wiw & fAwr
3I[T TR F #Awwre 7 w@r ¥ ogw
wfasfoa fwmmd s0 @ &)
zar wfoe & sqmi sof v
w1 g fawdin T A1 3\ w3 @F
A & A wOE FE AT 0R
Anit &1 s w57 wifow
@t sl faawr za & g7 @ frean
q qE & & of =T 5y oA
7 fF 92 woq wT 92 @ gwHiar
IFE HITAT A IAGT A5 wAY A
g afeq 9% 9¢ 91 FT VT IAH]
SAdEdl 9%E FT a4 # @ faAv
AT | IHE IO AE AT FE
g 1 werfaa =fas & 1 3w ogFTe
T ZTHRA FAOF A1 @ E A v
929 ¥ fpaeats § suf w0 @
g TaF s @miwifas €9 ¥ qam
Fafg &1 @ & owdi wE &
a Famr 5 ar g3 w9 fasa-
awA TET WIBI qAS AT F1 o2\
i gt ga.fafa oz aw wE
g fr #1€ ax § faworm 2, uw
7 ag I TR @ FE F ART
fagaa & @ 4% @@ ¥ fx 97
H q199 W67 TAT a1 g ) 74y
ggem A1 4 gamew fmmi fw
farar a7 vF qfeare o, W
gaw!  wr gEWr g @Er 4@l W
auai 1 ag feafy @@ T 0 @
g€ &1 & dum W waw & oA
# T qE T AT E ) TW qT
& AT AN Z AW g F o
& ®HA9 7 wwT a8 wEA wgwm fw

fesdt 4 a¥ ¥ ag war oW w@r 2

f& ®177 o sqweqr wewr &
& ag g wmgar 7 fF faww 6
wgEl & wr A qw frewe e
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F9q aq facez @ @, g g
#, WIgTw i qTAG & e § o
7 AR geFA faedl & siaw gAv
g\ 91, W4l &% wEe i
HZqT0 AT < WWEg "X g% arm
W14 fa7 g weErE o osw 57 &
amyz afz qg wqra feqr s g
f& @1 oz wET & feafq wewl &
at famdt wd F am & 7€ 7R
# FATE S § ARemiad 9 aere
#4937 wAdE faswE w9 A0
mfaw & T 49 qw ow W@
AR 354 oF faz qz gz faer
a7 f& afoge & @ dwew faaoma
anft & @ F AT T H IW IFL
Tl 9T FA W Ffww £ 0E 20
g woafeai w1 frdfas #5v 5§ fao
AT A FIE Fa9 3507 O} TE
arar | & 78 SEar wEw O
9 AT FAA@C YIS qFA AT P
g 3% UFA & fay awwre F A/
fafoez Fqw o4 § 7 W 9@
fafmez wew =it 3w 327 F AT
TEAAES Aa1 T At & gwgm fr
I F9 W frar 2 &1 gaay
stazarsal w7 faar s @ ag sfaq
TGl & fewelr gERmAgLT Aiged F wei
fraere wmr & sfor g€ 1 3w F9y
# gfem F g W w® wAdw
& do 78t 4 gl g T e
21 | A2 AT AE §, WA AR
gafae O FET 41 0 AR F)
A RAAT AE ) R TAAT qEAl F
SR &Y S+ F gz wEAT AEAr
g ofm ¥ 3w oam w1 e
far ar awwe 7 3% fasme a4
wAAE A\ TAEN AT AL A
TENITT AT AT A qEA TN
w7 wrn =fgr  qdT gw wwsEa W
a 56 far
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gl af gfaw #faal & sy
FT AGAT § WIGT WA HAA &
@WT H owPAl @4 F geam v
wqwa agl w0 fogw 4 mifew
Zfez & guloa & 99 35 I9F WA
SETATT WL wId F1 S4f6 qeAr
A N FATE T S A SR A
I ATH GEETT AT AT AvAfaa e
¥ A% gArE I oAEdr g W
gfaer +fwal F Ja9 ®1 F@E
fawn # 91 AIFT A AE F qGeA
g9 wifgd \ 34 ®F AW w1 ow9A
qfeiz #r aww & fafsEgar @@
@ifg7 1| =7 3fee & T 71 =W
I gm0\ gAwr wiieE gfe §
aafean w9 & faq ¥ A W
am wwar Sfgy afe 3 st
a1 ®T FH OHT qAE N ?\H‘f_l’i{.]‘ﬂ
& g FgAT FEW % @ wmw 9w
F99 H agrad w7 adl AN gare
# fom aw & =3are Fom afew,
W gfesor & e gfmawn z5 &
fao &t #AwF wIW IR AT
arfgq aifs gfee d7 ara 7 it
T WG I IETT 7 FIIT T TG
r gemgdl w1 G § o odad
¥ oOmE 99T & 0 gW WA WEh
fe wr wreR gEAAgd 1 smfon
¥ A%9 ¥ #1% @i 431 & ar 9
dzr€ 2 7 wuw wvrd AT = oWl
2 &1 8% T qform e & oore
g fod1E & orame 97 o 9q7 F=
WAL FRLFE qama 7 | F TEA
§ B a9t wgm e IR oA
g7 GFTH TIAT KL A0 FL |

st P Wz oW (Frgre)
FqqvTsrs g, e w1 0 g4y
wgrEg T wyar Fwwer faar @ osww
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mz grEv & feafr few w4
o &, mfs Twa st Zr 9%

qATE WA AT F FaArgT H AT
FCT A AZT WA W AFAT § 1 IT
Fafeat 1 wamar wferm w1 7@
2 1 gfeg # weid @ F e
Ty oow fawe W oot Foav
amt # mgerE 93 T omEn £



249 Calling Attenton

e oz fare w47 | & qeAT T
g f& @ar aowre & gw e ¥ e
foar & ?

TOANTEN WElEw, 9 awrd &
faax § sgar aear g f& 99w §
eafy omw & 1 agt & W TR
a7l 4% wawfen &1 Fgar 2 fF
%t ¥ wafaat g1 @ & zEfEw
HIUHT AFT BT GTAT FT @A TEAT
atfgu, dw #9  TF AT TEAUA
T | AT ATGT FAFTIE T A FAATL
arz fear & st Wy F R ovam
0 FUT | AR FY TAT FAT | OINF
arg T AT & T BE E 42 F4 06T
war, fafeer 3 &8 wmr Fom 0
T Waaq g & fo www &%
femrf>dr w1 F art ¥ arar a@r
00 Fum AT ugr F faawn
##awﬁhr#%#maﬁﬁ
¥ 7@ w71 g fF oiw w1 Faw A
mtﬁﬁlﬁmmﬂw
qfeer Fwitom #1 o foE g, 9T
qareAer wgrm, war Yfwn fE Far
T A wa fawifon v A

wft & g fawer s o@w, €%
w4 79 G A, 9 T@T qHz H
X B € G 1 S et
vy 7@ fFar | g #1 avs
& & e A A e § e 9
aqw’hﬁaﬂftﬁzm?ﬁ% ELED
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v w5 T AWy ww

atfas orea ot faafrfer freedt
O OE A E I OF IFE
TFAT o0 W B, W FT AN A%
# mufewr ¥ o enfaa gefr 3
THE A AT ST wR Wy oo 3,
T FA% 42 I7 JAT I 97 )
HITA FEAE; ¥ owgr oz fa oAk
= 97 9% 45 T | FF Ay 9T
afwm fag § vgT war @ oF vz,
& Faedr § YT Ay wr A 2

goarafa (=it d93 TEwm )

gare gm fafrex 391 sawr s
At 3 alewn G ¥ oA S @
aar

oy fog =g AT @ T wEA FT
wewad ag 2 & s@ Az wzamd
quFIF q5F1 & AT AT & 1 wgfowr
H O9r T4 A1 4@ &ir Zwiafes
FEWMA WGl A0 2. I AT AL
atfa®w gierd weer q@ g | WIA
ag ¢ f& wmias fafy a1 797 ¥
g7 wg @ faaz w@r 2 adEr
W g, AW A3 @ d o owm
Fan 7 %z =rs AL FI97 T AT

w
»
:
:
g
-

wgi as fasAr w1 Fww 7§
wrar f fzeslt, awf, wewaT W
HET AT FAE ANT 0F F Ag T
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= fra w7z &1

gqroxt faeie e =T g9 o gAET
gweard T f, T agm weeE
T § A G@ T IWATE R 9T
g &1 @wEar swrEr gEr
A1 ORY. AT W7 EAT 21 zdifam
uw T S e U & Y
feweft, @S, HWATS AT FHwOT &
fqr @A gr um fasre %€ Igd
w1E WivwA aE £ | AT wEgd H
sz A & fAu oam gt feee,
HETH HIT FoAT F T HF9 97 20 |
ar suE Aga A AT Gl | ST
AT Wl 4ga A30 HHC  ENTT |
T WM TH 9T FRT AT 7 w
feeeit & fau Ww zw A 3F
qet & few wiTw wgm e F S50
e AU T ATE | Sl a% faedl
¥ AT § WM §F Aard fa s
% mrq TAT W owid # ETH 1980
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wErE WA & @ ag w4
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* FreE W W W % AwR E)
@fie oret ¥ g7 O HIST @I, AR
¥ agn 3@ wewt AT el gdt ¥
i sz T wew # Afgw wmw &
qbw § oagy A AW oSEr d4F
o % THE [F T T 1980
T ot oo @ g our X owg
g e gwr oo 2w §O99-
aatens WEEY, IR =T W AW
%2 & | agw aram tad # 7w A
fagre & ot gt & #Wr G W
it & fe qfss o1 9T TT AT 19 T@AT
2 wrsy w1 FTa & foo At A
Fved 2, ama AW afee L@
g1 %Ew uE § B o3wE A
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it agd & fou ofw & Swe B
Twrd ¥ fan wrwmEer 2 gfm
afrord F1 o FoRam & gy am
fear s 1 ev% = § afrrd
ofmdT w1 wdwT 78 § & %A
fr &1 o i a0F | qfeer @
&z afwe A% faedft w1 2 s
AT AT AT | ATTRD WG g
fo wg % g owwaw v %
Wi F R oot 37 w7 F owmr F
weffegoa o gfm & ot 3 2
THET 4t TAA AT AR BIE HHaT
g wE ) gFmr ¥ owdr s a2
#rar & % Qe o § 35 gere
T AAT ¥ WU WM 3T HAT A
dtom  wlaw wfdes aqd | g
feeen @1 IR AEST wd
gfem 1 EEEe 2A g8 gu
F WHE O OWAT W Y@ E ) el
arAT R FEE AR A
gaar 1w fofaferar & ofew
aret 70 fafafmy @ gAYed
gt wAl g fefafsas fam oq
o w W gardr gferE @ gam
HHI F AT %h 9% TR | gHTE
qfew & % IEfAwT A, Ffgeme
F1, 3@ F1 A mrdr § 1 6w awy
Ao wlEw Az T | -
fau wa #zar 77 & & 77 ofea
&0 & FTTTW WY FAT a7 A
aagar § @ wwawgm 9 featy
Zrft 1 sad wrewr fafeat s geo
FEMT O AU TR graAr
q% g W WWEr g & ar
iR A4 AT FA FI § IAH AR
LG

M, KALYANASUNDARAM
(Tamil Nadu): Sir, the statement read
ony by the hon. Home Minister shows
that the Home Ministry®is very compla-
cent and is nop aware of the seriousnese

SHRI
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of the situation. The Prime Minister, during
the course of just on, month, mthrice warned
the nation that some foreign forces are
attempting to destabilise not only in Punjab,
but elsewhere also. Does the Home Ministry
realise the connection between the breakdown
of

law and order and the forces which want to
take advantage of the present situation? Sir, [
would like to bring to the notice of the
Government—it is not that they are not aware
of it; but they would not admit it—as to what
we think, my Party thinks, are the reasons for
this so-called breakdown of law and order.
The primary reason is religious and communal
forces. They are inciting clashes and they are
making determined efforts in that direction.
The second aspect of this break-down of law
and order is politic'al murders and killings and
the third aspect is separatist forces resorting to
terrorist activities. Then comes the last aspect,
that is, crimes by pure criminals in the form of
dacoity, robbery etc. In all these things people
are the victims. Again, the role of the police,
the police thrmselves behav, lik, criminals in
some cases. So, how does the statement show
the Government is aware of all such things
and that they are inclined or they are going to
take determined steps to mobilise all the
forces interested in peace-full life, interested i,
democracy, interested in national unity, to
come together and face the situation? There is
no indication like that.

Now let me first touch the religious and
communal aspect. Even in a State like Patna
which has a glorious tradition of culture and
civilization, in the name
of religion Anand Margis want to take out a
procession with human skulls and daggers in
their hands. What is the implication of such
an activity? What steps the Government is
taking in this connection, I want to know.
Then, in many towns in U.P., earlier my
friend was talking about the communal
clashes in Tanda and other places. What are
the reasons for such communal clashes?
(Interruptions) T am coming to that. Recently
my party published a pamphlet. Its title is
'Vishva Hindu Parishad, the
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RSS broad outlook'. All of us are aware of
this 'ekatinata’ or whatever you may call it. I
am unable to pronounce it properly. Such is
the gap between Tamil and 'ekatmata’, that is
oneness of Hindu religion. They have started
the yatra. They are going up to Kanyakumari
and Rameshwaram. At least South was free
from such trouble in the past. Is it not an
attempt to take this cult in the name of Hindu
religion and spread it throughout the country?
We really want the Ganges and the Kaveri to
be united. Kashmir and Kanyakumari,
Rameshwa-am and Varanasi were the
symbols of Indian unity. But what is
the purpose
of this yagna? They think the danger does not
come from outside, from American
imperialism or through Zia-ul-Haq's regime.
They think danger does not come through
Indian Ocean. For these people the danger
comes only from the minority in this country.
Is it not diversionist? Is it not an attempt to
shield the real culprits from whom me danger
comes to our country? So, their is the
performance in the name of Vishwa Hindu
Parishad. This pamphlet it sold in our book
shops. But rowdy elements enter our book
shops and threaten: "If you sell these books,
we will set fire to your book shops". I am
myself feeling whether I will be safe in Delhi
if T speak the whole truth and attack the RSS
or the Vishwa Hindu Parishda and expose
those political parties which are behind those
communal forces. What will happen, I do not
know. I cannot forget what happened to
Kamraj in this very city in the name of
religion. Earlier I cannot forget what happened
to Mahatma Gandhi in the name of religion.
These are the real forces which are threatening
and creating law and order problems. Tt is not
just law and order problem which can be
controlled by police and arms. It is a very
serious threat, with deep-laid plans. This is
elementary, the first stage—this Yagna, or
padyatra, or rath yatra because how can they
afford to walk such distances; so it is rath
yatra. This is the first preparation. Worse
things are yet to come, after they complete the
yatra. And what is ti» attitude of our ruling
Congress in this



255 Calling Attention

[Shri M. Kalyanasundaram]

respect? The lulling party is pledged to
secularism and democracy and even
socialism. That is what our Constitution says.
But they jSwant to softpedal; thefr

want to woo the Hindu masses also. They
want to show that they are more Hindu than
the Vishwa Hindu Parishad. Such an attitude
will never help us to free people from these
obscurantist and super-litious ideas in the
name of religion. All ious faiths should
coexist. Whether il is Hinduism or Islam or
Christianity 01 Buddhism, they should co-
exist. They are meant to serve the people and
not to kill the people. Killings are taking place
in the name of religion, in the name of God.
So when we expose them, we are exposed to
danger, but we Communists are prepared to
face the danger in the interest of national
unity.

Let me come to the political murders and
killings. I do not want to narrate all the
ietails of communal clashes which have
taken place in the recent period lest it Id add
to the communal feelings. Now take political
murders. Who is behind these political
murders? Political murders take place most
in Gongress(I) led States. Let me take, for
instance,  Bihar, In Bihar, 43 Communist
activists and leaders have been killed during
the past two years. Even on 13th of this
month, Shri Baban Singh, one of our
important active leaders in the 1 iiral areas,
was killed. He was preparing for the march
organised by the Communist Party of India
in Patna or the i Sth. While he was returning
with  his
[leagues, he was waylaid and killed in day
time. Like that 43 Communists have lost their
lives in the recent period under ,gress(I) rule.
Who ar, those people? They take shelter
under Congress(I). Some of them are in the
Youth Congress. Is this the way of building
the Congress? We Communists will ¢ not
quarrel if you

Id yourself up on the basis of past tra-
dition and service to the people and not by
killing and terrorist methods. It won't help
you to build your party.

Nor will you succeed in suppressing us —
rest assured. During the time of the Britishers
you struggled for thirty years
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and you are still existing. So, don't use this
police against the communists, workers and
farmers. When workers and farmers agitate,
the police is very brave. But I would tell the
police, lot them show their bravery to those
terrorists. They are shivering. This morning
while answering questions, the Home Minister
was talking about the Golden Temple. Nobody
who is interested in the solution of the Punjab
problem would suggest that police or army
should be sent into the Golden Temple. That is
absurd; that is a wrong advice; we are not for
that. But can he say that all these wanted
people whom he had mentioned are taking
sheltor all the time inside the Golden Temple
and eating all the time inside the Golden
Temple? Are they not coming out and roaming
about? Has the police the courage to touch
them? They wjll just salute them and go away.
They can only kill ordinary workers, farmers
and communists when they struggle against
exploitation and poverty as was done when we
communists struggled in the district of
Begusarai in the State of Bihar among tribals
and poor people. This is how you are helping
the poor and weaker sections of the society-by
beheading their leaders. These are matters
which you should consider more seriously.

Then, Sir, in Orissa we ourselves condoled
the death of Mr. Lakshmana Maha-patra—he
was an honourable Member of this House—
who was murdered in daylight. Can the Home
Minister gives us details of afl these political
murders? Even if some opposition parties had
killed some Cong-ress(I) workers, come, tell
us. We will understand. I do not want to
attack only the ruling party which is
responsible for killing workers of opposition
parties. If any opposition party has done the
same thing against the ruling party, come and
tell us and let us understand why and how it
happened. Politics of murder should be
eschewed if democracy is to be saved. When
we communists have agreed to work in a
parliamentary  democracy, it is the
responsibility of the ruling party to observe
democratic norms and give full freedom for
mass struggle, and the camps that we
communists are conducting in this country in
favour of the workers and peasants.
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Then, Sir, a few words about feuds and crimes
by professional criminals and da-coities and
robberies. Of course, in Delhi and other areas,
robbery of banks was taking place. We are
not sure  whether some robbers themselves
have been committing robberies and putting
the blame on terrorists or whether the terrorists
themselves have been doing it for  collecting
funds. These are matters to be seriously
considered.  We thought these robberies,
house-breakings, thefts and killings take
place only around Delhi and in this area. Now
this cut is invading the south also. Recently,
before I left for Delhi, there were two
instances of robbery and theft there. It is said
that the robbers, came from the north. I do
not know whether the Tamil Nadu police
wants to  escape from their responsibility by
putting the blame on robbers from the north
and thus hide their inability to apprehend the
culprits. So, the cult of robbery and dacoity is
spreading all over the country. The cult of
violence is spreading. Does it have any soci'al
purpose, does it hav, any political aim? Yes,
they have a political aim.  Is there any social
purpose or economic objective? They
want to create chaos in this country so that
our development may suffer, our
democracy =~ may be threatened.  So this is
a very serious situation thatis developing. I
am very soTry that the Home  Minister is
not here. He must have been here. This is a
very important question, more important than
the one he may be attending to at this time.
He must take the responsibility to answer all
these questions. I have posed the questions.
Let him assure me that he will investigate into
all the political murders, the murders in
Bihar, Orissa and other parts of the country,
whether it is a Congress(I) State or  a non-
Congress (I) State. Then the crimes by the
police. The police themselves are responsible
for committing rape and killing.  They
commit rape against women. They take
women to police station and rape. There are
several instance in this sphere. How are you
going to check the police? They kill
extremists and put up this theory of encounter.
Political extremists, those who are of Naxalfte
persuasion, are killed; and it is shielded in the
name of encounter as if they tried to kill the
police people- This Is also be-1146 RS—9
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coming horrible. What steps is the Gov-
ernment going to take to assure the people
about safety to their life and property? This is
the question I want to pose. Another thing is,
to save not only the minority comunity but
even the majority community from- these
communal clashes; what steps is the
Government going to take? What happened to
the National Integration Council? Will they
take the Oppositiion parties into confidence?
Will they try to make efforts to bring the se-
cular forces and the democratic forces to-
gether to face this menace? You or your
administration—when I say you'. I mean the
Government, the ruling party, and the
administration—is so corrupt and demoralized
that you carrnot face the serious threat that is
facing our country. We must unite the people
from below. Allow them to organize; allow
them to conduct their struggles for economic
relief, in the case-of people like farmers and
the working class. It is the capitalists and
imperialists who are financing these forces to
divide the workers, to divide the farmers, so
that they can destabilize the country more
successfully.

These are very serious matters, and the
Government must take serious steps.

Thank you.

SHRI DIPEN GHOSH (West Bengal): Mr.
Vice-Chairman, Sir, at the outset, I am
constrained to say that the hon. Home
Minister's statement betrays a completely
complacent attitude to the problem we are
discussing. The earlier speakers had cited
many examples to show how the incidents of
criminal activities are increasing and, at the
same time, the law and order situation in
general is deteriorating. I will only quote one
particular figure given by the Minister of
State, Mr. Venkata-subbaiah, yesterday in the
Lok Sabha to show how complacent they are
in today's statement. Yesterday, in reply to a
Starred Question in the Lok Sabha, the
Minister of State. Mr. Venkatasubbaiah stated
that during the months from January to Octo-
ber 1983, in Delhi alone in total 23,067 cases
of crime—or the crime figures: as they have
skid—have been registered whh the police:
and out of these 210 Incidents
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of murder had taken place in Delhi itself
during the last ten months.

3 PM.

And if 1 calculate, the monthly average
comes to 21 murders. It means that every
month on an average 21 murders have taken
place during the period of the last ten months.
And in totality, if we come to daily average of
23,067 cases, it comes to 76.26. The
cognizable criminal activities recorded with
the police in Delhi come to 76.26 daily.
Naturally, this figure itself will show how the
incidents of crimes are increasing in Delhi, the
capital of our country, the centre of the entire
state power.

Sir, in the statement of the Minister made
here, 1 see that the situation in' Assam and
also in Punjab is sought to be painted as the
problem of law and order because these
paragraphs have been included in this
particular statement while discussing the law
and order situation.

SHRI M. KALYANASUNDARAM:

Assam and Punjabare in a separate
category.

SHRI DIPEN GHOSH: And of course in
this House we have discussed these two
matters, and even in this session we discussed
about Punjab. But can the Central
Government and for that matter the ruling
party at the Centre absolve its responsibility
for the deterioration of the law and order
situation or whatever you call it in Assam and
Punjab? And what steps have you taken? In
fact all these extremist activities or whatever
you are calling in Punjab or somewhere else
are all state inspired. You have used the word
in the first paragraph. You have said;

"Sometimes the State sponsored agi-
tations do create problems."

I do not know what the hon. Ministry
seems to mean by it But State means the state
power. In that case, from the English word
the derivation comes that the Central
Government sponsored agitations do create a
law and order problem. This sentence fn
English gives that meaning of the State
sponsored agitations.
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SHRI AJIT KUMAR SHARMA
(Assam): It is correct because the Govern-
ment has been doing it.

SHRI DIPEN GHOSH; The Central
Government.

SHRI M. KALYANASUNDARAM: They
mean the State Government of Tamil Nadu
and West Bengal.

SHRI DIPEN GHOSH: But the words
"State sponsored" mea, "sponsored by state
power". As no State Government has any
state power, the Central Government only can
be considered as "State'" from the point of
view of the meaning.

SHRI M. KALYANASUNDARAM.
Some Under Secretary must have dratted it
and the Minister has read it out

SHRI DIPEN GHOSH: In your statement
you have said, and I quote:

"The Assam Government's steps to
restore normalcy has been yielding
results..."

And it continues;

"

. .and barring a few stray incidents
recently of bomb explosion, the situation
continues to improve."

What he says is.

"... barring a few stray incidents..."

SHRI NIHAR RANJAN LASKAR: ftis a
fact.

SHRI DIPEN GHOSH; Then, wou d you
kindly consult the statement, the speech,
made by your Government's Prime Minister
On the 12th in Assam? What did she say? Did
she say that these were stray incidents, stray
incidents of bomb explosions? You kindly
consult the speech rendered by the Prim,
Minister of our country when she visited
Assam recently.

This is the altitude of the Ministry of
Home Affairs to this particular point, towards
the situation in Assam. On the situation
arising out of the explosions, bomb
explosions and other activities in
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Assam, the Minister of State for Home
Affairs is saying that these are stray incidents
whereas the Prime Minister made broadsides,
taking a clue from these incidents. So
naturally I think that the Minister of State for
Home Affairs, who has made th, statement
here, should again go through the statement
and modify it because this completely betrays
a complacent attitude of the Government
towards this particular problem. This is a vary
serious problem.

My colleague, Mr. Kalyanasundaram has
sor.p[ht to classify the causes of crimes Or
rath i r the causes which led to such crims.
Naturally that is totally absent in the
statement. In our country today, though the
Government is very adept at citing O]-
painting any kind of murder or anything else
as a problem of law and order, in », class-
divided society like ours, murder takes place
at the instance of the landlord murder takes
place at the instance of the industrialists. . .

SHRI M. KALYANASUNDARAM: By
the goondas of the capitalists.

SHRI DIPEN GHOSH:.... by the goondas
of the capitalists and those goondas are
protected by the State, th, Central
Government and the State power. So
naturally if we go through the causes of these
crimes in our country today, what do we find?
Harijans are being killed. Who am killing
the Harijans? Workers ar, beirg killed. Who
are killing the workers? Common people are
being killed. Who are killing those common
people? Who are the people who are behind
those killers and who are the people who ar,
protectinc those killers? Will the Minister of
Home Affairs kindly state how many people
involved in these 210 murders in Delhi hav,
been apprehended? Will the Minister kindly
state in how many esses, his Government has
gone into ideiitifyine the causes for such mur-
ders or for such criminal activities? So
naturally if we look to the problem simply
from the point of view of law and order, |
would like to sav that we would minimise the
problem or we would not give adequate
importance to the problem because behind
whatever is taking place in our country in the
name of murder, in
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the name of killing, in the name of rape, in the
name of dacoity, in the name of burglary,
deep-rooted causes are there. social causes are
there, economic causes are there. And mors
so, these people who are at the helm of affairs
are mostly responsible for these types of
crimes. So I would like to know from the
Minister of Home Affairs whether his
Government is prepared to make a survey of
the causes of th, increasing incidence of cri-
minal activities and whether the Government
is prepared to »ip those causes in the bud. So it
is not a question of simply increasing the
number of policemen nor even a question of
increasing the salary of the policeman. Yes,
the policeman's salary has to be increased. If
the salary of a Member of Parliament can be
increased, the salary of the policeman should
be increased. The Home Guard's salary should
be increased—those who are put on this typ,
of job. Uufor-tunately the people who are
running (he Government, who are so inclined
to raise the salary of a Member of Parliament
are not inclined to raise the salary of the P°°"
policeman or the Home Guard, who are asked
to do the job of containing the criminal
activities.. So 1 will surely urge the
Government to consider that point too, as my
other colleagues have stated. (Time-belt rings)
One minute. I want only to say that as the
incidents of crime are increasing in our
country the socioeconomic situation, rather
the socio-politi-co-economic situation, of our
country ia mainly responsible, and the ruling
party at the Centre, and for that matter, the
ruling classes, are sponsoring all these things.
So> naturally the Government should take
note of these things and should make a survey
about the causes and should take steps to
create a situation whereby the causes of these
criminal activities or these crimes can be
eliminated.

SHRI DINESH GOSWAMI (Assam): I am
in full agreement with the speaker who
preceded me that the statement of the
honorable Home Minister is a very, very
disappointing statement. It appears from the
statement that the Government has not been
able to take into account the serious situation
in this country. He says that
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there has been no marked deterioration. 1 do
not know where he draws the distinction
between deterioration and marked
deterioration. There is an air of absolute
violence in this country which the Govern-
ment fallg to note. No citizen, however honest
he may be, is safe, whether in Delhi or in other
parts of the country. Nobody when he goes in
a train can reasonably feel sure and secure that
he will reach the destination ot reach the
destination unharmed. Nobody when he
travels even in Delhi in a car or bus or taxi is
sure that he will not be robbed. There is a total
air of violence which unfortunately the hon-
ourable Minister fails to take note in his
statement. And the violence has many facets.
For example, some of my friends say that this
is because of economic reasons. But if ypu
look to the violence in Delhi, all the car
robberies that have taken place, have been
done by boys from affluent houses; they have
not been done for economic reasons. . .

SHRI DIPEN GHOSH; That is also
one of the ills of the society.

SHRIDINESH GOSWAMI: That is also
one of the ills, yes. Various types of ills
today are pervading the society, and when we
deal with this situation we must make a
distinction between the individual crimes
where a man commits a murder for individuals
gai, or individual pleasure, and the group
crimes where a group commits a
crime, may be because it believes in
something or, may be, it wants to
destroy  something. Today there his been
a general complaint throughout and it is my
view that never before was the situation so bad
and the air so steeped or filled with so much
of violence since independence as it is today.
There have been very serious allegations
throughout. Violence is on the increase
because the politicians are in league with
criminals in many parts of the country.
Serious allegations are made against
members of legislatures, against persons in
political life, maybe, from this party or from
that party. In the past even when a single
allegation was made against a single person in
political life, very serious action was taken.
For example, an
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allegation was made after all, crime thrives in
an atmosphere where there k no rule of law—
that Rs. 2 lakhs were being offered to buy an
MLA. I do not know whether it is correct or
not. In Pandit Nehru's time a Member had to
leave 'nis membership; he was forced to
resign; in fact, disciplinary action was taken.
There was an allegation that thai Member
took Rs. 20,000 from a business house to
plead the case of that business house with
Members of Parliament. ..

SHRI NIHAR RANJ AN
How does it come in here?

I.LASKAR:

SHRI DINESH GOSWAMI: It does, it does
come in, Mr. Minister, when there is a feeling
in this country that even those who are
administering the country are corrupt, do you
except the society to be pure? It does come
because you have encouraged corruption
throughout, and violence comes from
corruption in life. There is corruption all
through. And today the forces which are there
to maintain law" and order feel demoralised.
In matters of election it is not individual merit
that counts. It is favouritism that counts
Therefore, there is total demoralisation in the
society. And the honourable Minister takes it
very ligtly. Mr. Home Minister, if the
situation had been so bright, do you realise the
typ. of security that you have introduced in
Parliament today?

SHRI NIHAR RANI AN LASKAR: Itis
because you have asked for it.

SHRI DINESH GOSWAMI: I have not?
What for are you providing it? Because you
feel that Members of Parliament and
Ministers are not safe within the precincts of
Parliament House. What does it indicate?

SHRI NIHAR RANIAN LASKAR:
Members of Parliament have asked for it and
that is why it is provided to them.

SHRI DINESH GOSWAMI; No. We have
protested against that. If the Members of
Parliament have asked for it, it is because the
situation is such that in Delhi where the
strictest security arrangements are made we
ore not safe. And the Minister still says that
there is no violence
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and there is a marked improvement in the law
and order situation.

Also I have noticed that the Government
has not tried to make any change in the social
structure, though times without number we
have demanded that One reason, why violence
is increasing is because violence is projected
in the media in such a manner that whoever
indulges in violence becomes a hero. Nothing
has been done to correct this impression. A
young boy' or girl who sees a film feels that
there is nothing wrong in it.

Assam and Punjab have been mentioned
and it appears that the Minister considers the
situation there as a law and order problem.
The hon. Minister Says there are stray
incicidents of violence. What are these stray
incidents? Seventeen people have died in a
blast in the railway station. And there were
five blasts. Yesterday for the first time a raid
was sought to be attempted in Gauhati where
one C.R.P. jawan was dead and nine others
seriously injured. Do not take Punjab and
Assam as law and order problems. Violence
has grown becaus, today State violence has
growfl throughout the country.

Take Assam for example. No youth in the
rural areas sleeps at his home at night. He
goes and sleeps in the fields because the
Police come without any authority of law,
takes him to custody and beats him up. The
allegation is that para-military forces kill
people brutally. Have you made any inquiry
into this allegation? You seem to take some
sort of pleasure in saying that the situation
has improved. T can say very emphatically
that if you feel that there iy improvement in
the situation it is a lull before the storm and it
is a peace of the grave. Unfortunately again
instead of trying to locate the criminals and
bringing them to book, the State has created
an air of violence by killing innocent people
in the name of encounters. Newspaper reports
and periodicals have referred to it. I do not
find any enquiry on the part of the
Government being conducted. In any other
democratic country which believes in the rule
of law, even if there is one such allegation
that the State authority has killed one
individual, there would be an enquiry.
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I ask the Home Minister. Have you made
any socio-economic study of the present
situation as to why violence has grown?
Unless a socio-economic study is made of
this problem, you cannot solve it. It appears
from the statement that you want to compare
saying that there were so many murders
yesterday in Delhi, but today there are only
so many. There are three types of statistics,
lies, damn lies and statistics. One type of
statistics throws light. The other is only a
lamp post which is used by a drunken man to
keep himself steady. The Government seem
to use this type of statistics and not (he one
which will throw light.

Will you look into all the questions asked
0, this issue? Most of the questions on
detrioration of law and order situation in
Delhi have not come from the opposition, but
from the ruling party members. Still you say
that there is no deterioration. Whom are you
trying to fool? Whom are you trying to fool.
Mr. Minister." Tn Delhi every day we hear
about bride burning. We bear ofteg about all
sorts of crimes against women. And, in Delhi,
Sir, whatever happens gets projected in the
Press. But, whatever happens i, the rural
areas, does not get projected in the Press. But
the situation in the rural areas is much more
difficult. Therefore, I would like to know
from the honourable Minister whether,
instead of taking a complacent attitude and
trying to tackle the problem of Assam or
Punjab as merely a law and. order problem,
he will try to have really a political approach
to these problems. J would also like to get tin
assurance from him that at least he will not
use State violence against innocent peopl.
because where violence is used by the State,
it leads to a chain reaction of violence. I
would also lik, to know whether ,t any Point
of time the Government had made any socio-
economic study of the situation in this
country to tackle this problem. T would also
like to know—and this is a question which,
has been repeatedly asked by different
Members—whether the Government has
given it; thought to the various important
recommendations made from time to time on
this and. if so, what Die attitude of the
Government *i to these



267 Calling Attention

[Shri Dinesh Goswami]

important recommendations to make im-
provements in the police forces. Thank you,
Sir.

SHRI MADAN BHATIA (Nominated):
Mr. Vice-Chairman, Sir, I would like to draw
the attention of the honourable Minister of
State for Home Affairs to the last paragraph
of the statement. It says:

"The maintenance of law and
order though primarily is the responsibility
of thg State Governments, the Central
Government also gives utmost priority to
this subject."

Then, Sir, the fifth line reads like this:

"The assistance of Central police forces
is also made available to them as and when
asked for."

1 would respectfully submit that this
particular statement is constitutionally not
wholly correct and accurate. I would like to
draw the attention of the honourable Minister
to article 355 of the Constitution. It says:

"It shall be the duty of the Union to
protect every State against external ag-
gression and internal disturbance, etc..
etc."

So far as article 355 of the Constitu
tion is concerned, it not only does
provide that there has to be a request for
an application from the State Govern
ment for providing assistance to deal with
internal disturbance, but it also says that
it is the duty of the Central authority to
take all possible steps to deal with domes
tic political or communal violence. And,
Sir, I feel—and this has been said by
many honourable = Members—that the
crimes in the country have to
be divided into three  categories:
One., political and communal
violence; second, economic offences: and the
third, ordinary crimes against persons and
property. So far as the first category of
crimes is concerned, it is not the primary
responsibility of the State Government alone,
but it is equally the primary
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Constitutional duty of the Central authority
also to deal with them.

Sir, this particular article has remained
dormant during the ™' 35 years because of
some executive o, administrative convention
that the State Government should ask for aid
and the Central Government would provide
that aid. But I would like © draw the attention
of the honourable: Minister to the
corresponding provision in the Constitution
of the United States which has been
interpreted by the U.S. Supreme Court It ig
section (4) of article 4 of the U.S.
Constitution and it says:

"The United States shall guarantee to
every State in this Union a republican form
of Government and shall protect each of
them against invasion.

And, Sir. tli; next sentence reads like this:

"... .and oa application by the Legislature
of Executive when the Legislature cannot
be convened, against domestic violance."

So far as the American Constitution is
concerned, it has specifically provided that
there has to be a request from the State
authority to deal with domestic violence.
But when this article came up for inter
pretation by ike United States Supreme
Court, this restriction placed upon the
federal authority was nullified. This is
known as Deb's case. The United States
Supreme Court held that domestic violen
ce may affect execution of
powers entrusted to the United
States by th, Constitution, and in
such a situation the United States has the
power and the duty to use the entire
strength of the nation to enforce in any
part of the land full and free exercise of
all national powers and the security of
'all rights entrusted by the Constitution.
So I respectfully submit that 1 would like
to make a suggestion to the hon. Minis
ter of State in this regard that so far es
organised political and communal violence
is concerned it is time the Government of
India to consider the possibility, and in fact,
the necessity of establishing a machinery
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which wilt automatically swing into action I lo
deal with communal or political violence
wherever and whenever it takes place, and it
does not have to wait for an application or
request from the State executive authority.

So far as economic offences are concerned
1 would again like to draw the attention of the
hon. Minister to article 323B because in the
last few years this country has been
witnessing a horrible spurt in the commission
of economic offences. Article 323B says.

"(1) The appropriate Legislature may, by
law, provide for the adjudication or trial by
tribunals of any disputes, complaints, or
offences with respect to all or any of the
matters specified in clause (2) with respect
to which such legislature has power to
make laws.

(2) The matters, referred to in clause <I)
are the following, namely:—

(a) levy, assessment, collection and
enforcement of any tax:

(b) foreign exchange, import ant!
export across customs frontiers;

(c¢) industrial and labour disputes;

(e) ceiling on urban property:

(g) prod action, procurement, supply
and distribution of foodstuffs (including
edible oil-seeds and oils) and such other
goods as the President may, by public
notification, declare to be essential goods
for the purpose of this article and control
of prices of such goods:

(h) offences against laws widi respect
to any of the matters specified in sub-
clauses (a)' to (g) and fest in respect of
any of those matters:

(i) any matter incidental to any of the
matters specified in sub-clauses (a) to

(h).ll
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I will respectfully submit it is high time that
the Government of India now should consider
the establishment of tribunals under article
323B for speedy trial of economic offences,
because this article further gives the power to
the appropriate legislature to provide for the
procedure including provisions as to
limitation and rules of evidence to be
followed by the State tribunals. In these
tribunals, by law, the Legislature can provide
for speedy trial by a, appropriate procedure
and can provide for law providing for the
rules of evidence which would be less than in
the ordinary course. And I respectfully submit
—and this is my strong plea to the Gov-
ernment of India through the hon. Minister—
that time has come when this particular
constitutional provision should be invoked by
Parliament relating to the Centra! laws for the
establishment of the tribunals for the speedy
trial Of the economic offences and deterrent
punishment to the offenders.

So far as the ordinary crimes are con-
cerned, I respectfully submit that in view of
the shortage of time, it is not my intention to
go into the various social and economic
causes which have led to the spurt in these
ordinary crimes. But there are legal factors
to which I would like to draw the attention of
the hon. Home Minister which may be dealt
with suitably by suitable amendments to the
various  laws. The first and the  foremost
thing is the liberal and almost reckless grant
of bail! by the courts to various accused.
If I remember  correctly, a report has beer
submitted—it was so reported in the news-
papers—by the Lt. Governor of Delhi tc the
Home Ministry in which he has advocated a
necessary action in this regard ant has brought
to the notice of the Govern mem the manner i,
which bails are being granted by the courts.
Hon. Minister car correct me if I am wrong.
The offender who are granted bails come
out of Jut/ and commit still more serious and
heinon crimes. A law has been laid down by
thi Supreme Court that bail is a rule and th
refusal to grant bail would be an excep tion,
I respectifully submit that it is higl
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time in the context of the prevailing Indian
conditions that this law laid down by the
Supreme Court should be reversed by suitable
amendments in the Code of Criminal
Procedure.

The second thing is long and protracted
trials. This is a problem which is confronting
us every day in the courts and it is too well
known to the Government of India for me to
stress it more. Suitable steps should be taken
in this regard.

The third thing is the laxity in the grant of
punishments. This is something which has
been agitating me very much. We have
amended the Indian Penal Code to make death
sentence an exception and the Indian Penal
Code says that the grant of death sentence will
be an exception and not a rule. I respectfully
submit that in this country human life has be-
come so cheap that at the drop of an eyelid, a
person takes out a gun or a dagger and kills an
innocent citizen. It is time that law is reversed.
The law should be such that the death
sentence in this country should be made a rule
and not an exception. An exception should be
provided in cases in which death sentence is
not to be given.

The fourth thing is—and this I would like to
say with considerable trepidation —that the
highest judcial institutions in the country, it
appears, are showing more concern for the
rights of criminal on the basis of imagined
constitutional rights of the criminals and less
concern for the safety and security of the
society. It is time that self-restraint ought to be
exercised by the highest courts and judicial
institutions in the country.

Lastly. I would like to make this submission
for kind consideration of the hon. Home
Minister. It is not possible to check crimes
unless we breed respect -for law. We cannot
breed respect for law unless we instil in all
potential offenders fear of the law and the fear
of law can come only if the potential offender
knows ,hat there will be prompt apprehension,
ithat there would be a speedy trial and
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that there would be deterrent punishment.
Will the hon. Minister consider these points?

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALT): Now the reply by
the hon. Minister.

SHRI NIHAR RANJAN LASKAK: Sir, at
the outset I would like to say that it is quite
natural that most of the hon. Members who
have spoken here have shown their concern
about the incidents which are happening
unfortunately in some parts of our country,
and in the process they have mentioned
particularly Assam, Punjab and also, of course
Delhi Sir, the Government is not only
concerned about what is happening in all these
places but we are also determined to curb the
activities of these extremist elements who
have taken the law into their own hands and
creating chaos in the society and killing
innocent people here and there and for what
purposes we do not know. Sir, of course, I will
come to Assam first. I think, Mr. Goswami
also has raised about it. What we have said
here is that we have now identified those
extremist groups who are working in Assam.
Initially, there was an agitation in the name of
foreigners. And we have tried our best to talk
to them and come to some sort of settlement.
But, unfortunately, because of their obstinacy,
it was not possible to come to an agreement
and we always said that this sort of agitation
always goes beyond the control of the people
who start it and it goes into the hands of anti-
social and extremist elements. Exactly that is
happening in Assam and also in Punjab. Now,
as you see, after the establishment of the
present Government in Assam, life is
gradually coming to normal. People arc now
moving freely throughout the State. I think,
my friend from Assam also cannot deny this
fact, and everything is becoming normal. But
there are some groups of extremists people.

SHRI AHT KUMAR SHARMA: May I
jtist seek a clarification, Sir?

SHRI NIHAR  RANJAN
Sir, I am not yielding...,

LASKAR:
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SHRI AJIT KUMAR SHARMA: He |say*
that the State is normal...

SHRI NIHAR RANJAN LASKAR: Let me
first say what I dant to say. Sir, what I was
telling is that a group of few extremists arc
now trying to come together in the North-
Eastern areas and are trying this sort of
sabotage here and there. The latest incidents
which Mr. Ooswami has mentioned is also a
fact, and because of our intensification of our
Intelligence and other things, we have
identified the activities of these extremists and
we are trying to capture them. As a result of
this, the incident of last night has taken place.
I can tell you how the normalcy is coming to
Assam. I will give you certain facts so that on
the basis of that, one can realise this.

Sir, the law and order situation has
improved a lot since the establishment of the
present Government in  Assam. [ can give
you some figures of the period between March,
1983 and October, 1983, I am giving the

figures of Assam. In March 19S3, the
number of cases of murder was 183; arson
cases were 2,115; cases of bomb

explosions were 64;  number  of  cases
» of recovery of explosives, arms and ammu-
nition was 59; number of deaths in police firing
was 17. In April, 1983. cases of murder were
121; arson cases were 2.919 bomb explosions
were 43; cases of recovery of explosives,
arnv- and ammunition were 48; and the -i--
ths in police firing were 12. Now coming to the
month of May. 1983, the cases of murder were
31; arson cases were 18; bomb explosion cases
were 10; cases of recovery of explosives, arms
and ammunition were 21; death in police firing
was nil.  In June, 1983, the cases of murder
were 11; arson cases were 26; bomb explosion
cases were 12, cases of recovery of explosives,
arms and ammunition were 43; death in police
firing was nil. ~ Similarly, in July, 1983, there
were 11 Cases of murder, 4 cases of arson, 6
cases of bomb explosion, 29 cases of recovery of
explosives, etc. and death in police firing was
nil. That means, no police firing was resorted to.
In the month of August, 1983, the cases of
murder were only 2, arson cases were 4,
cases of bomb  explosion
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were 10, cases of recovery of explosive-',,
etc. were 6, and again death in the police
tiring was nil.

In the month of September there were ten
cases of murder, one case of arson, ten bomb
explosions and twelve eases of recovery of
explosives, arms and ammunitions and no case
of death in police firing. The latest figures that
I have with me relate to the month of October.
There were seven murders, two cases of arson,
two cases of bomb explosion and twelve cases
of recovery of explosives, arms and
ammunition and no case of death in police
firing. So, Sir, this is the trend. . .

SHRI SANKAR PRASAD MTTRA
(West Bengal): There are some reports that
some terrorist have voluntarily surrendered

arms. Have yon got any facts or figures about
that?

»it Il g9 aEs (EHze)-
T O A4 wER Ay fena E

SHRI NIHAR RANJAN LASKAR: Sir,
this is the report. We havo all the

information with us but I am  not just now
giving you the details. A number or arms
and ammunitions have been captured by our
forces. This is the position when Assam is fast
returning to nomal-cy, the extremist groups
are trying to create this situation here and
there.  But I can assure the hon. House and
the hon. Members present here fthat the
Government will do its best to bring normalcy
as fast as possible and curb the activities of the
extremists as far as possible.  So far as the
position of Punjab is concerned

«ft 3PTS5«ft JKTT3 %TT %

*m*r:

SHRI NIHAR RANJAN LASKAR: Sir, I
would, like to say that a lot has been said
about Punjab in the last two days during the
question answer sessions ;ind in debate form
also. But even then the hon. Members have
again raised the question of Punjab. Sir, this
has been discussed in great detail in this
House, as | have already said. I would like to
remind the hon. Members that after the
promulgation of the President's rule and *e
promulgation of the Punjab Disturbed
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Areas Ordinance, 1983, and the Chandigarh
Disturbed Areas Ordinance, 1983, and the
Armed Forces (Punjab and Chandigarh)
Special Powers Ordinance, 1983, as a result
of special operations from the middle of
October, 4470 undesirable persons have been
‘arrested till the 10th November and 282
weapons with a large quantity of ammunitions
have also been recovered up till now in
Punjab. Special efforts against extremists
have also been started, showing some ‘es» *s
Tn some cases the extremists have either died
in encounters or tnjy have Deen arrested in
quick police action.

Sir, the hon. Members have again referred
to the situation in the State in terms of finding
a solution and have said that we have no
political will and all that These things have
been repeatedly stated. But the Government
has made all efforts to find a solution, talks
have been held »t various levels and at many
times but they have remained inconclusive.

= AnEsdy THE g : WaH A

CATT BT T AT OFESAHEE |

SHRI NIHAR RANJAN LASKAR: The
Akali leaders were invited by the Home
Minister to resume discussions. Trie Home
Minister also made some appeals through the
press statements and on the floor of both the
House of Parliament. Recently, the Prime
Minister herself has reaffirmed that a
settlement to the issue of Chandigarh and all
the other demands could be had through
discussion. It is not for any lack of effort on
the part of the Government that the matter i
still hanging fire. We are making every effort
and we are keeping our doors open for
discussions. But, somehow they are not co-
opera tins. This is the position today. We have
given a direction to the State Government to
see that the actvities of the extremist groups
are curbed which are creating havoc there.
We have asked them to curb these activities
as early as possible and that drastic) measures
should b, taken against them.

Now. Sir, with regard to Delhi I would like
to say something. Sir, Delhiis a
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growing city and the requirements of eff-
ectively policing this city are also constantly
growing. It was only after taking this thing
into consideration that on the resumption of
the Government in 1980 a number of steps
were taken by the Gove

rnment to improve the efficiency of Delhi
Police. I would like to say what we have

done in regard to the strengthening of the
Delhi Police. Five more battallions for the
Delhi Armed Police were sanctioned Then, a
number of vehicles have been added to the
feet of the Delhi Police. A number of gadgets
huve been purchased for use by the Delhi
Police during the Asian Games and the Non-
Aligned meet These gadgets have lesulted in
the better performance of the Delhi Police.
Thr-t are with the Delhi Police now.

In regard to the iotiviiies of the extre
mists in Delhi, ther, are two aspects in
this which I would Ike to point out to-
the House and which should be borne in
mind. One is the incident of bomb ex
plosions in th, capital making use of ex
plosives similar to those used e:*. Chandi-
grah, in Punjab. The other is the move
ment of extremists into Delhi from out
side. Since 1981, there have been 17 ex
plosions in Delhi. Out of this, there is
definite evidence to indicate the involve
ment of extremists in ten such cases. We
Viav, definite evidence with us. Three of
these ten  cases have been  fil
ed as untraced ;md th, remain
ing seven cases are under in
vestigation now. Out of this, it has been
possible for the Delhi Police to work out
three cases with the arrest of three per-
~jns, one of whom had been apprehended
recently by the Punjab Police. Non-bail
able warrants in respect of some other
otermists suspected to be involved in
these cases have been issued. While in
the remaining cases, crude country-made
bombs were found to have been used, in
respect of the recent explosions at the
two cinema houses and at the New Delhi.
railway station, there is evidence of hand
grenades with Indian markings having
been used. Tn order to deal with move
ment of extremsts in Delhi, police
presence  in  Delhi has been
intensified. ft was only
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ihiough the efforts of one of the police pickets
Put up for this purpose that a suspected
extremist was apprehended by the Delhi
Police on the 24th October 1983 during the
Nirankari Samagam. Not only that. The
police have also recovered a 1.3 mm. gun, a
country-made pistol and cartridges.

Then, there is another point which I should
like to mention here. Mr. Yadav is not here.
Mr. Satya Pal Malik was also mentioning
about this. They have made reference to the
pay scales of the Delhi, Police. This has also
been referred to by some friends here. The
pay scales of the Delhi Police are definitely
lower than those of Haryana, where the pay
scales have been revised recently. But there is
not much difference in the total emoluments
including allowances. This is the position.
Revision of the pay scales of the Delhi Police
will be one of the items of work ot the Pay
Commission which has been set up recently.
We are looking into this problem.

Then, certain things have been said here. It
is not correct to say that the Delhi Police have
not been apprehending the criminal gangs.
Somebody said that the Delhi Police is not
very active. This i; not a fact. The Delhi Police
have been able to work out some important
cases, which occurred during the year. Three
persons responsible for sensational cases of
robbjry in South Delhi, at Hem Kunt,
Gulmoh-ur Park and Defence Colony on
13114.6.83, 7)8.6.83 and 7.8.83 respectively
have been arrested. The remaining suspects,
along with some of the stolen property, are
likely to be arrested in due course. Eight
members of an interstate gang of criminals
headed by Sunil. Tyagi, who was wanted in at
least 35 cases of robbery, murder, dacoity and
attempt to murder in Delhi and U.P. were
arrested on the night of 17J18-9-83. Of this,
eight cases, all heinous offences, are of Delhi
and include an armed robbery, involving Rs.
3.5 lakhs, from the DDA office in the
Shakarpur area. On 1st November, 1983. three
members of a gang, involved in at least twenty
cases in Delhi and U.P. were
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arrested. This is the position. Because of the
stregthening of the Delhi Police and also
because of the recent instructions which have
been issued, the Delhi Police have been able
to work out some cases alleged and many
culprits have been arrested .

With reference to the various categories of
crimes, the number of cases in 1983 have
been...
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SHRI NIHAR. RANJAN LASKAR: Sir, 1
think I have already stated about the Tyagi
gang of dacoits We have already contained
them and we are after them.

Here with reference to the various

categories of crimes which have been worked
out by Delhi Police. . .
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SHRINIHAR RANJAN LASKAR:
At the moment I am talking of Delhi. 1
will give you the number of cases that
have been worked out in various cate
gories.

In 1983 the reported number of dacot-ti$»
in Delhi is 13 and out of these 13 cases the
Delhi police have worked out 10 cases, the
number of persons arrested it 43.

Murder cases in Delhi in 1983, reported
210, police worked out 130 cases and the
number of persons arrested is 179.

Attempt to murder cases reported 184,
worked out by police 156 and the number of
persons arrested 287.

Robbery cases reported 183, worked ont by
police 85 and the number of persons arrested
is 178.

Snatching cases reported 108, worked out
45 and the number of persons arrested is 67.

So, Sir, I am just giving all these figures to
snow that the Delhi Police has geared up and
a lot of cases have been worked out and a
number of culprits have been arrested.

Then, in the course of the debate many
Members have metitioned about the bank
security force. Of course, this proposal for
creating a bank security force is under
consideration of the Ministry of Finance. We
have referred to them this matter. Whatever
other suggestions have come up during
today's debate will also be referred to them
for coming to a conclusion.

Another point that has been raised by
many Member is about separation of in-
vestigation and law and order in the police.
We are already considering this proposal and
it is under consideration.

Now I would like to deal with certain
points raised by the individual Members. Mr.
Kalraj Mishra—he is not there-made a
reference to some important incidents in some
parts of Eastern U.P.. 1 think. Central
Government was in touch with the State
Government in this sort, of incident and We
rfaall convey the
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feelings expressed by the hon. Members her,
to th, Government of Uttar Pradesh and I am
sure the State Government will give due
consideration to the views expressed by my
friends here.

Then, he has also mentioned about the
Sultanpuri incident.
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SHRI NIHAR RANJAN LASKAR
I cannot follow this argument
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SHRI NIHAR RANJAN LASKAR:
On the one hand they say that the Centrs
is very strong and we are inlerfering in
States’ activities, and op the other they
want us to call upon the State Govern-
ments to go certain things. We are keep-
ing @ balance. Abont the Sultanpuri in-
cident

St e WE o ARl A
z ® ... (=maens)



281 ,,, calling Attention

IWWETERY () §IT AR RV )¢
¥ ot w9 A I @ g
(tmta) . e

e o

at uwrw fag A e ¥ qw
WGT (qrawm) 93 aF g W
gz (wmuaw) I g9y ¥ mig wr
& 7 _

’ HA: L

SHRI NIHAR RANJAN LASKAR:
This sort of allegation does not help
the sitvatior, It vou have anything posi-
tive, yon must tell me. Tt is 0o use say-
ing somebody Is involved. Why should
he be involved in such activities?

ot TR fgg o sfefr fesc
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SHRI NIHAR RANJAN LASKAR: This is
entirely wrong thing to say in this House.

Again he was referring to Sultanpuri
incident and he was asking for some sort of an
enquiry. I would like to inform the hon.
Members that the Lt. Governor of Delhi
ordered an enquiry into the incident of firing
in Sultanpuri in which four persons lost their
lives. The enquiry was conducted by the
Additional District Magistrate and a report has
been submitted to the administration just a
few days back. The report is being examined
by the Delhi Administration and after this,
action will be taken.

Mr. Jha made one point which 1 remember
last time also he made—about the peace force
at t'ne village level. The position is like this.
He has suggested that Peace Committees may
be favoured at block level to ease communal
situation in these areas, or something like that.
I would like to inform him that in the
guideline issued by the Central Government,
to the State Government, it has been
suggested that Peace Committees should be
formed in districts and localities. We have not
said at block level but we have said at districts
and localities, t
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only hope that the State Governments would
do the needful. We are also getting reports
from some of the State Governments.

Then some hon. Members have also
suggested that the police force should be
modernised. The Central Government agrees
with this view and we have also taken certain
steps in this regard. We have already made a
special provision of Rs. 100 crores for the
upliftment and betterment of the police force
or modernisation of the police force. Funds
are being released to the State Governments
for purchase of vehioles, wireless equipment,
computers scientific aids for investigations,
training equipment etc. etc. We hope, with the
implementation of this scheme, the State
police forces will be better equipped for
discharging their res-ponsiblities properly..

Then some hon. Members also raised the
point about tackling the dacoity problem. The
Central Government has impressed upon the
State Governments from time to time the need
to take coordinated action to tackle this
problem on a continuous basis and to ensure
coordination among the Governments of Uttar
Pradesh, Rajasthan and Madhya Pradesh,
where this problem is a little serious, and to
deal with inter-State dacoity menace, a joint
Coordination Committee comprising officials
of the three States has been constituted. I
think after the formation of this Coordination
Committee, some results have come.

SHRI SHIVA CHANDRA JHA: What
about the Bank Security Force?

SHRI NIHAR RANJAN LASKAR:
1 have already said that we have referred it to
the Finance Ministry. They are considering
this thing. And whatever you have said today,
that also I will send to them.

Then a mention has been made about
incidents on the railways. Following measures
have been taken to prevent incidents of
crimes, including robberies, and dacoities on
the railways. The, drivers of the trains have
been directed to sound the
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distress whistle if the train is brought to a
sudden unscheduled halt so that the escort
party could be  put on the alert. There are
escort parties already provided in most of the
trains. So, this, is 4.P.M. one. Then,
Coach Attendants have been instructed to
remain vigilant and  prevent entry of
unauthorised passengers into reserved
compartments. The Research, Design and
Standards Organisation of the railways has
been advised to suggest improvement in the
locking arrangements of sliding doors of
compartments, improvement in the
vestibules to prevent unauthorised entry and
provision of better lighting facilities in and
outside the compartments. Government
Railway Police, who are responsible for safety
and security of passengers travelling in trains
and their belongings, are making all efforts to
control crime on the railways by providing
escorts on trains, surveillance over
criminals arresting and prosecuting  them
i, specific cases. Railway Protection Force is
assisting the Government Railway Police in
this regard. Not only that. Recently the Central
Government has written to the different Chief
Ministers to help  us in this regard.

One or two hon. Members raised the
question of illicit arms and pilferage of
military arms from depots, etc.

ot STEedt gEE A1ET L A
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SHRI NIHAR RANJAN LASKAR: W,
have already issued instructions to the State
Governments to unearth illicit arms. The State
Governments have also intimated action they
have taken so far in this regard. We are
getting regular information about this. The
problem of checking pilferage of military
arms and ammunition has also been examined
in depth and detailed instructions have also
been issued to the respective authorities in this
regard.
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Now, there is one more thing—ihe last
point. Many hon. Members have asked about
the Police Commission's report. We hav,
already accepted a number of
recommendations. 1 think Mr. Jha also
referred to the Police Commission. The NPC
submitted eight reports to the Government.
The first report Was discussed at a conference
of Chief Ministers in June 1979. This report
largely dealt with welfare measures for
policemen. Recommendations of the first
report have been implemented by all the State
Governments and Union territories. This is the
position of the recommendations. All the
Chief Ministers accepted them and they
implemented them. The remaining seven
reports were released in March 1983. All the
State Governments and Union territories were
requested to take appropriate action on those
recommendations. As you know; Sir, police
being ;i State subject, it would largely be the
State Governments who would be concerned
with implementation of the recommendations.
However, most of the State Governments have
informed that they are actively considering the
recommendations. Recently they have also
been reminded by our Home Secretary to
expedite implementation of these recom-
mendations.

There is just one more point, about the
overall situation. I think it was Mr. Jha who
said that year by year the instances are
increasing. I wjll show some figures which
would prove that it is not a fact. I would start
not from 1980 but from 1978. The crime
figure in 1978, putting together everything—
murder, robbery, etc. —all over India was
43,407. In 1979 it was 44,086: in 1980 it was
37,586; in 1981 i, was 30,646. So. what he has
said does not tally with the figure.

SHRI DIPEN GHOSH: What aboui the
1978 figure.

SHRI NIHAR RAN J AN LASKAR: Very
large number. I do not want to go into all the
figures and bother the House.
(Interruptions) . . .Which one do you want?
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SHRI NIHAR RANJAN LASKAR: In
1981 it was 26,846. In 1982 it was 27,162.

SHRI DIPEN GHOSH: All over India?

SHRI NIHAR RANJAN LASKAR: I am
giving the Delhi figure. In 1983, up to 31-10-
1983 it was 23,067. So, Sir, these are some
facts.

Then about the situation in the northeastern
States, not only in Assam, because the
problem is that of the northeastern region as
such. In Manipur and Mizoram, the number of
cases of crime has come down and the
situation is becoming normal. In Mizoram,
since January 1982, 301 persons have been
arrested and about 489 MNF personnel—you
know that group—have surrendered. About
270" weapons have been captured. There is a
sense ot confidence now prevailing among the
civilians. I have myself seen in Aizawl that
people move about freely. In Manipur, since
September 1980, when counter-insurgency
operations were stepped up, 591 extremists
have been arrested, and 247 surrendered. The
situation is under full control now in Manipur.
In Tripura, you know better, Mr. Ghosh, that
the extremist leader Jamatia surrendered to the
Government with 200 of his supporters. In
April 1983, Chuni Koloi, another extremist
leader, was arrested. The situation is, mor, °r
less, under control. If only some of the
Members had also cooperated, things would
have come to normalcy, very soon.

Inthe end, I would say that I am
grateful to all the hon. Member for the points
they have raised during the course of the
discussion....

SHRI DIPEN GHOSH: You have not
covered Bihar.

SHRI NIHAR RANJAN LASKAR: . .
.because it has provided us with the thinking
of the House regarding many aspects of the
law and order situation. We have been
benefited by this. While I have
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attempted to answer some of the major points
raised by the hon. Members, I should reiterate
that the Government is not complacent at
all—some of them tried to impute motives;
but “e are not at all complacent—and is
always alive to the overall situation and will
continue to do its best to see that the law and
order situation is fully brought under control.

As I have already stated the law and order
matters are mainly the responsibility of the
State Governments. Whatever suggestions
have been made are matters for consideration.
Your suggestions I h'ave noted, but basically
and mainly, the law and order matters are the
responsibility of the State Governments. We
are aware of the overall situation and (the
need to take prompt action at all times. Th,
vigil maintained by the Government is
constant, and all efforts are being made to
ensure a climate of peace in the country.

REFERENCE TO THE
REPORTED RECENT BREAK-DOWN
OF MEDICAL SERVICES IN
CALCUTTA

THE VICE-CHAIRMAN  (SHRI
SYED REHMAT ALI); Now Special
Mentions.

THE VICE-CHAIRMAN (SHRI DI-
NESH GOSWAMI) in the chair.

SHRIMATI MONIKA DAS (Karna-taka):
Mr. Vice-Chairman, Sir, I would like to draw
the attention of this august House to an
unhealthy conflict in West Bengal, in the
Health Department. Mr. Vice-Chairman, Sir,
last fortnight six children died due to non-
availability of drugs and Oxygen 'in hospitals.
Fifty thousand out-patients were being turned
away every day from the free Government
hospitals, not one or two. (Interruptions)
Thousands of indoor patients were sent back
home, patients suffering from various
diseases, due to non-availability of medicines
and other things. (Interruptions) Due to non-
availability of medicines and other things,
doctors were very much unhappy because it is
the duty of a doctor to cure patients. They did
not get sufficient medicines and they did not
even get some respect from this Department,
the Health Department. Then



